
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 ofthe Insolvency and Bankruptcy Board of India (lnsolvency Resolution
Process for Corporate person s) Regu I ati on s, 20 | 6)

FORTHEATTENTIONOFTHECREDITORS OF ISR INFRA PRIVATE LIMITED

RELEVANT PARTICULARS
Name of corporate debtor ISR INFRA PRIVATE LIMITED
Date of incorporation of 0t n0t20t0
Authority under which corporate debtor is
incorporated / registered

Registrar of Compan ies,
Amaravathi Bench, Hyderabad

Corporate Identity No. / Limitea LiuUllitv
Identification No. of corporate debto;

u 4 5209 AP20 I 0 PTC0706 75

Address of the registered office unO pri*Eul offo"
(if any) ofcorporate debtor

Registered Office:
DOOR NO:50-t-4tlB, ASR NAGAR.
SEETHAMMADHARA,
VISAKHAPATNAM - 53OOI3

Insolvency commencement date in respect of

Estimated date of .lorrr. of
insolvency resol ution process

0710312020 (180 days from th" date of
Commencementof Corporate
I nsolvency

Resolution Process
Name and registration number of tt. i^of**V
professional acting
as interim resolution professional

PRADEEP KUMAR SRAVANA\4
rBBI/IPA-003/IP_N000 | 00 /20 r7 _

l 8/l r009
Address and e-mail of the i;Grir- r"rol,,t."
professional. as registered with the Board

6-40, Plot No: I 01,
Suprabhat Township, Venture - 2,
Near Nalla Mallareddy Engineering
College, Kachavani Singaram
Hyderabad - 500088.
E-mai I I 2283kumar@icmai m. inAddress and e-mail to be used for-orr.rponOetr..

with the interim resolution professional
As above in entry No: 9

Last date for submission of claimi
( l4 days from the date of intimation of
order to Insolvency professional)

Classes of creditors, if any, unAJ cGus" 1U; of srU_
section (64) of section2l, ascertained by the
interim resolution professional

Names of Insolvency professiont, ld"rtlf"d t"--t
as Authorized Representative of creditors in a
class (Three names fqr each class)

Not Applicable

(b) Oetaits of authorized
representatives are avai lable at

(a) Relevant Forms and

Not applicable
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Notice is hereby given that the National Company Law Tribunal, Amaravathi Bench, Hyderabad has
ordered the commencement of a Corporate lnsolvency Resolution Process of ISR INFRA
PRTVATE LIMITED on09109/2019 (order made availabte on 12.09.2019).

The operational creditor of ISR INFRA PRMTE LIMITED are hereby called upon to submit
their claims with proof on or before 25109/2019 to the Interim Resolution Professional at the address
mentioned against entry No. 9.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

The submission of claims is to be made in accordance with Chapter IV of the lnsolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations ,2016.

Submission of false or misleading proofs of claim

Name and signature of
INTERIM RESOLUTION PROFESSIONAL
Date: 12.09.2019
Place: Hyderabad

PRADEEP KUMAR SRAVANAM
IBBr/IPA-003/IP-N000 r00 t20r7 _18/l I 009

Pnno q nf o


